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THE ANDHRA PRADESH PAYMENT OF 
SALARIES AND PENSZON AND REMOVAL OF 

DTSQUALI FICATIONS (AMENDMENT) 
ACT, 1986." 

AOT No. 9 OF 1986 

An Act further to a inend the At~dI~ra Pradesh Paymznt 
of Salaries and Pension and 1C~:moval of Disquali- 
fications Act, 1953. 

. Bc: il enacted by t he  Legislative Assembly of the 
Stat0 of Andhra Pradesh in the Thirty-scventh Year 
of the Republic of India as follows :- 

1. (1) This Act may becalledthe Andhra Pradeshshorr titb 
Payment of Salaries and Pension and Removat of and ~ m -  
Disqualifications (Amend~ncnt) Act, 1986. msncernent . 

(a) item 77 shall bc deemed to have come into . 
force on the 8th May,  1984 ; 

(b) item 78 slzall hc deemed to have comc into 
force on the 12th October, 1984 ; 

[c) item 79 shall be deemed to haw corn: into 
force on the 26th October, 1955. 

2. h~ the Andhra Pradesh Payment of Salaries Amcsdmcat. 
md Peasion and Removal of Disquafifications Act, of thasha-  

dule, Act ll 1953, in the Schedule, after cntry 76, thc following of tss4. 
entries shall be . inserted, naincIy :- 

"77. -The - of& of the ciainnan, Kakatiys 
Urban Development, Authority, Warangal 

78. The Office of the Chairman, Tiruprct 
Urban Development Authority, Tir upsti 

79. The OEce of Ihe Deputy Chairrnzn, State 
Dcvclopment Board". 

*R~ccivtd $c assent 05 tho GO vetnor on  Ihc 13th April, 1986, For 
~~a.crncnt of 0b)ects and Reasons, PJease s& the Andhr,, P i o k h  Gare,fe, 

W-A, Extnordinary, dated the 22nd March, 1986, at pilge 3. 
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bWDIlEA PAYMENT OF SBIdgIES 
SION =VAL OF DISQUAKCFICBTIONS (AHEND= 

ACT, -1987. 

ACT No. 44 OF 1987." 

19th September,, 1981. 

An Act further t o  amend the Andhra Pradesh Pay 
ment of Salaries and Pension and Removal o. 
Disqualifications Act, 1953. 

Be. it enacted by the Legislative Assembly o, 
the State of Andhra Prade%h - in  the Thirty. 
eighth Year of t he  Republic of India as  follows :- 

*Received the  assent o f t h e G o v e r n o r o n t h e 8 t h S e p t e r n b e r  
1987. For Statement o f  O b j e c t s  and Reasons, p l e a s e  see t h  
Andhra Pradesh Gazet te ,  Part I Y - A  Extraordjnary, dated t h  
12th  ~ u g u s t ,  1987! a t  page 4. 



Short t i t ~ c  2 .  ( I )  This Act may be called the h d b a  Pradesh 
a i ~ d w m -  Paylnellt of Salaries and qsnsion and Removal of 
cnccmcnt. . - -: 

L>isquaJifications (Amendmerit) Act, 1987. 

(2)  It shall be deemed to have come icto force 
on the I st July, 1987. 

kiendment 2. In the A~~dlLl';t Pradcsh Payment of Sala- 
o f ~ i o n 3 ~  ries and Pension and Removril of Disqualdic'i~tions 
Act of 
1951. Act, 1953 (hereinafter rcfcrred to as the principt 

Act), in sectiorr 3, ia sub-sectior; ( I ) ,  after the words 
"one thousand and bve hundrzd supets per mensom" 
the words '.special a.llowalce ;of; onc thousand ! i v ~ ~  
hu.n&c=d, a~zd fifty rupzes par moasem" shall bc insei-~cd. 

.Amendment 3. In section 3-A of the principal Act,- 
of sxtion 2A, 

(i) 31 sub-section (I), in olauss (a), after sub- 
clause (i), the foliowhg sub-clause shall bb : insrtcd 
narncly : - _-. 

' "(i-a)' sczcial a!lowancl: of oae thdrismd-  ti+^ 
hundred uid fifty rupzes per mr=usem"; 

jii) for ssu b-section (2), the following sub-secticn 
sbal1 he substituted, namely :- 

"(2) 'l'hcre shall be paid to each of the ~ e ~ ~ € ~  
hlinisters, if any, who are members of the Goverfior'i 
Council of Millisten, a sala.ry of one thousand and 
fivz hundred rupees psr mensem, s~ecial allorvance of 

. one thousand ILVO hundred and fifty rupaes per rfizn- 
sem md a conueymcc allowance of two tjlotlmd 
and five htmdred rupees per rnenseri in case a motor 
car propelled by pztroi is used aud one .&o'lismd 
s ~ v c ~ ~  hmdred and fifty '"F s'psr rnensm h casc 

, a motor car propelled by 'csel oil is uscd," - ,. 



- .  
< . ,  

4.- In &k%,!of _........ ...% the prh~cipirt Act,- - 

the &or& * * m e  
&pees per nznsem" 
of one ~ o u m d  two , 

per mcnsed" shdl Ix insarted; 

fiih k sub-sectiou (41, i ~ !  clayse (a), a f e r  sw;' 
~ 1 a r . x  6, the fallowing sub-olsvro shall he i.nxI"f&$-' 
~-rz:,<;:y :- 

"(i-i:) spccizl a!:owaax cE cno tho~snnd NIO 
b13&ed and fif ty m . p s  Fer mmsc-a". 

5. h s ~ t i o n  I1 of the prj~:ip31 As;, in sub-secticu & c n h = !  
( 3 6 -  

of 6.rHoa I 1. 

(i) id clause (21, for t!lc words "five hm&d 
asf;:zs" tho words "seven hudred and ,fifty mpees" 
s!iiJi ba substil~rted ; 

(ii) in c!ause (c), for the words "ono thousznd 
rupc~s" the  rlmrds "one thousand acd five bundred 
rr!pccs" sh~lf Se s~~bstituted. 



me imHRa .PRADESH  PAY^ OF sm-XEs 
1 .  

AMD PENSIOPI AND =OVAL OP' DISQUALI- 
' PLCilTTONS (=ETE)MEN!T) ACT, 1989* 

71 ' An A& further toamendtheAndhra  Pradesh 
Payment of Salaries a'nd 'Pension and 
Xemoval of Disqualificat,ions A c t ,  
1953. 

3 
Be it- enacted by th'e ~e~islative 

Assembly of the State of Andhra ,Pradesh 
i n  the F o r t i e t h  year oE t h e  Republic of 

, I d i a , ,  as follo~s:~ 

1. (1) This Ac:k may be called t h e  sh6rt- 
Aridhra Pradesh Payment of Salaries and and C c  
Pension, and Removal of Disqualifications _mant-. 
(Amendment) A c t ,  1989. 

(2') It s h a l l  be .deemed -Lo have 
come-into force on the 1st A p r i l ,  1988. 

, -, ?Received t h e  assent  o f  t h e  G~vcrnor on t h e  28th  March .  
198.9. F o r  Statkment  o f  Objec ts  and .Peasons, p l z a s ?  se6 .the 

, Andhrs Pradesh G a z e t t e  Part-IV A,  Extrnordlnary. .det?d the 
4 t h  Harch, 1989 a t  Page 3 .  < 



- 

. 10 - 

- -  -..-.,, , 

&dnanr 2, In thi 'A;imu8 :h$&h payment of &J&&d 
gt soctwn 4 
A;,A n ol Pension and Removal of ~is~udi6cations Act, 1953 ' 

1954. (hereinafter , Feferrad tg as ' the,pkqpl Act) hi 
&n 6,- > .  

I (i) in rhe b m g  paragraph, aft& the words 
"use of the Ministers" the wards "the Deputy Minisrers" 
.shall bc inserted; ' 

(a) after the words "any Minister" the words 
"the Deputy Minister" shall be inserted. 

, -, (b) for the words "& tho&nd rupses" the 
words "three .thousand rum'' shall be 'substituted; 

Al-dmcnt .5. Jn :section 9-B oC the principal Act,- . 
gr * d m  9B 

-'(i) aftcc the words "any Ministee ,the words 
"tbk bcyiiry Minister" shall be imrted; - , ' 

"'. 

(ii: fo; tbc words wenty t houhand ntpeg';: the 
words "sixty' tkqusand rupees or the actual ':cost . ' ~ f  ,the 
rnolcir car whchever is Ies" shall be s~~biituied. 

-jiii),in-thi.::m~~giaal .hading; dter..Ilie-;yard: 
"Ministers" the words ,- "Deputy h.iiniste:sW &ill. .b. 
inserted: 

4. Tbc A-qdhra ~ r a d k h  Payment of . SzIaries and RY 
ot1%8. Pewoc-and'Removalo£Disqua~catibns~(Amendm'entj 

Ordinaocc, 1988 is hereby repled.  I 



- THE PRADESB PAYB~E%~T OP - S ~ I E S ,  ' .: 
AND p3RSION ANU REMOVAL OF DISQUALI- 

FXCATI* (SECOND, ~ C T ,  i 9 8 g f  
, . . , . . 

ACT NO. 3 OF' 1909. 

. , 
[29th' March, 1989 J 

An A& further to amend the, Andhca Pradesh 
p.yment of 'Salaries and - Pension and . 
~movaL . of Disqudlif ica\ions ~ c t  , 

, :953.  
.. . 

Be it enacted by t h e  ~egislative 
, ~ $ e * l y  of.-the State of Andhfa Pradesh 
i,- the Fortieth Year of the  .kepublic of 
pdia, , . as follows:- . 
. . 

1. ' ' ( I t   his A c t  &ay be called t h e  short t i t l e  
n d h r a  Pradesh Payment of Salaries and :"$omme- I 

Pension and Removal of Disqualifications- .. 

(Second Arnenhent) ~ c t ,  1989. . 

( 2 ) 1t .shall be. deemed to have - 

come into force on the 1st A p r i l ,  1988; 

< 1 . -  

*Reeejved t h *  assent  of the 6overnor on the 20th Urrch,  

1409. F o r  ~ t $ ~ e n t  af  ObJects and Reasons, please see  t h e  
Andhr; Gaze t te ,  p a r t - I Y  q, E w t r ~ o r d i n a r y r  dated the  
I,*!-. -3. ?i84 a t  P * a m  d: . - - - 



. . I 

A-mat 2. In the ~ndhra Pradesh Payrncnr of. Sal a~iA:611d of when 
3, AR 11 01 P a o n  - and Removal o f - ~ ~ c a t i c w s  A crt, 1953 

(heqhafter refemxi to as the principd Act) , il I \,-tion . , 

3,- 

(I) in sub-sec't~on (2), aftei rhe w&ds .*'other 
Ministers" the words "and the I X p u i ~   ministers * shall . 

be inserted;' 

(ii) in subswtion ( I ) ,  after the words "or any 
other ooc,urring in rwo piaces the ;vords -"or 
the Deputy W t e r "  shall be kmed. - I 

* w h t  . 3. Id section 11 of the Principal .Act,- 
w o n  11. 

ti) in sub-section .* (1-A), for. rhe words "6i re 
thousand rupees per annum"; the words "seven thousan, 3 
and five hundred rupees; or d t h  cash' of the samt ! 
value per annum at his choice", &all be substituted. 

(ii) for s~ibsection (I-B), me: 'fdowhg ~ b -  
section shalt be substituted, namely - 

"( 1-8) ~ v e r ~  mebber referred t o  in sub-wdon . 
( 1 1, and his or her spcuse s M ,  subject -to such. 
as may be made by the Etzte Gove.mment io this hehalE, - 

be enlitied LO m~cl  either singly or,' together wilh 
, any oher person in any shge carriage, vehicles - b$ratcd , 

, by h e  A n m a  Pratlah State Road ~ r k s p o r t  Corpora- . , lion oa any route." . 

*+..d-ml 4. In 5 ~ ~ l i O n  11-B of the principal An,- : ' '.. 
- -  -w -- ,. - . 

Il-B. (i) for ~~&er.f i irn i l  r .1 ' * -- . - -  . . ,..,, L A ~ ,  me rollowing sub-section 
shall be substituted. nameiy- 

'.(I,) Every 'member of the Legislalivz Assembly 
- who does not hold any of the. 05mr referred to in.' 
-. , &tiom' 3,.4,.5, 12-A and 1 2 8 '  malt bo -eat iM 

without payment of rent, electricity and water chargs 





The - f o l l o w l ~ ~  k t  of ebe &@a g e d e a b  
Legielative .Aeeembly received the -assent clP 

the Governor on the 16th Novemkr, 1990 nod, 
the  aid aasent is hereby first pubUshed On 
the  19th' Piavenkr , 1990 i n  the hdhra Pradesb 
Gazette for .general inforpation: 

AIL' hct further to mec2 the  Andhra PPadeeh 
pzymen; of Salalr lee  and Pension sn2 Keaovel 
02 D t a q u ~ . l l f  i c a t i o ~ s  -kt, ,1953. 

9E it enacted by the- kg ie la t ive  Assembly 
of the S t a t e  of Bndhra Pradesh in the Porty- 
f i r s t  yesf of the Republic of India as 
Eollcwc :- 



Short T i t l e .  1. This Act may be called : t h e  
' Andhra Pradesh Payment of S a ~ e r l e ~ a n a  

Pension and Rernq-1 of Cis-ual'ificaticrns 
(hendment) A c t ,  1990. 

Amtndnent o f  2 .  I n  the Andhra Pradesh payment 05 
s e c t i o n  3, Salaries and P ~ n s i o n  and Jternoval of Dis- 
a c t  11 a f  qualifications A c t ,  1953 [ herejnafter I=- 
1954. ferred to as t h e  p r inc ipa l  A c t ) ,  in see- 

tion 3,-  

(1) for sub-s-eceion (l), tke fo l io -  
wing s h a l l  be subst i tuted  nane1y.: -  

"(1) (i) There s h a l l  be paid ,to t h e  
Chief Minister every month z salary of 
rupees two thousand two hundred a ~ d  
fifty, a special allowaiice of rupees cne 
thousand two hundred and f i f t y ,  a sunp- 
t u a r y  allot.rance of rupees one thousmd 
and a conveyance allot~ance of rupees 
three thousand f i v e  hundred in case a 
Dotor ear prope l l ed  by petrol is used or 
tu$ees two thousand t w o  hundred and f if 2 y  
in case a motor car propelled by diesel 
n i l  -is . y s e f  

Provided t h a t  if t h e  Chief Sl in i s t e r  
desires that t h e  - propulsion charges in- 
curred instead of t h e  motor car used *by 
him- be bsrne by t h e  State Government in 
l i e u  of the conveyance allowance pay~ble 
to him, such propuls ion charses s h a l l  be 
.borne by the S t a t e  G~vernment. 

. (ii) There shall be paid  to the De- 
puty C h i e f  Minister, if any,  and to each 
of t h e  Counc i l  of lCinisters whether a 
Cabinet Minister or a State Hinisger, 
and a - Deputy Minister, evety month ,  - q 

- - 

salary of  rupees- one thousand seven hun- % 

dred and f i f t y ,  a special allowance of 



' F J ~ ~ S  one tnqu-sand .ttro.,hundred and f i- 
f t y ,  a sumptuary allcwan~e of rupees one 
thousand and a conveyance allowance of 
rupees three thousand, f i - ~ e  hundred in 
case a motor car. propelled by petrol is 
used or rupees ~ W Q  thousand two hundred 
and fifty in case a motor c2r prccelled 
by diesel oil is- used." 

(2) in sub-section ( 2 1 , -  

( a  1 ,before t h e  proviso, t h e  fol-b-  
wing proviso shall be i n s e r t e d ,  namely,- 

" ~ r o v i d e d  t h a t  t h e  r e n t  payable 03 the 
hired accommodation provided by t h e  
State Government shali n Q t  exceed 
rupees fivs t housand  p e r  mensen." 

(b) in the exist&g nroyisc f z r .  k k e  
3 ~ x 6 s  *Provided tha t  " the words . "yrov i -  
a j d  f u r t h e r  thaz" a. fg r  t5t3 vzs", "::-.iz 
tHousand five hundzed rupess per:rriensernH 
t h e  words " rupees  three . Zhoussnci per 
rnensern" s h a l l  r e s p e c t i v e l y  be substitn t eb .  

3 .  In .Lect'ian 3.9 of t h e  pri:'.cical -.4ck, - A"Cno't" Of 

( I )  in sub-section (11, -- S e c ~ l o n  j A .  

(i) f o r  clause ( a ) ,  t ! ~ e  f o l l c r v ~ i n g  
shi i lL be substituted, namely:- ' 

" ( a )  There shall be pa id  to t h e c h i e f  
Khip an? rhe Whip in t h e  A s s e ~ b l y ,  eq:2ry 
mon th ,  a saiary of -rupees one thousand 
s e v e n  hundred 2nd f i f t y ,  a spec iz l  allo- 
wance of rupees one thousand two hundred 
and fifty, a surnptuzry allowance of rll- 

pees one thousand and a conveyance allo- 
wznce of  rupees t h r e e  thousand f ive  hun- 
dred ia case a motor czr propelled by 
petrol is ~ s e d  or rupees t f io .thousand. 
t w o  hur;.dmd a~.d f i f t y  in case a hotoi? 
car propelled by diesel o i l  is used."  



{ . i l l  in clauae; (bl ,.- 
( al bitare the proviao, tho  followina 

provipo shqll be ineerkad, nwalyr-  

* ~ r o v i d ~ b  - that the  r e n t .  piyabhe -on 
t h e  hired aecomodat ion ,  provided by 
the ' State Goveramant e h a l l  not ex- 
ceed rupees f iva .thousand p e t  
men~em" . 
(b l  in the  , e x i s t i n g  prostLao, for 

tae words " "Provided thatw .the W ~ Y ~ S ,  
"Provi+ed further that' h d  --forjtqe word8 
"two-,-thouearid flue hundred mpeee per 
mensvm r ' the' woidn ."peas-three thoueand' 
per  menbrh".shliZl-rasps&imly be sut,8+ 
t i t t l t e d . .  

Subsfltutian - 4 .  For ssctiod 4 of the prineipal W t t  
Of f o r  s t s t i o n  rretlOn 4. the f o l l o d n g  qhaU be qubatituthd-, 

namely : - 

aSrlatlmr ind 4110-. 4. , (1)  These- f l b h ~ i .  ha 
vancar ;i- ZCtlFnr .paid to the Speaker hnd 

sp-kar the.' D ~ P u ~ Y '  8peak-1 
,,,* PPHdanCI~ tl every man*' a g a l a 1  
then ', O* r u p e e  one q o u a n d  

d v m - .  hundred. and f i'fkY 
2 ;apecia1 al26;di~ce of rupeesfone thbuesna 
tr;io- hundred ah$ P i f  Fy , a' sumptuary allall 
trance o f  rupegs qec.thoyband and a can- 
veyance al~owenqe' of rup-ebs ,$hr~e thousand 
f f ve hundred f n case a mpt-or.~ar .propel- 
led by pqtzol is ' used or rupees . t w o  
thausand two Fundred-qnd fifty .in ease a 
motor ' car. propelled by dfehe l  oil: ie 
uaed. - .  

( 2 )  Tpe Speakei and t$e Deputy Spea- 
Ker eha l l  k, e n t i t l e d  wfthoue. payment o f  
rent to .the use.:of furnished residence, 



provided by the  S t a t e  Government., through- 
out the tern of their off ice and :for a 
period of fifteen day.8 I .- i m e d i a t e l y  there- 
afterr . 

Provided that the - tent payable on, t h e  
, 

hired accomodatiop provided by-the S t a t e  
mqernment s h a l l .  not exceed rupees fkve 
thousand per rnensena 

Provided' further t h a t  where the Spea- 
ker or the:Deputy Speaker does not use 
the  residence - provided by t&e State 
Government under t h i s  sub-seetion, b u t  
deeires td reside in any building of 
h i s  choice, he shall be paid ahcruserent 
allowance of an amount' equal. to one and 
a h a l f  times the reasonable rent or t h e  
fair rent  i eai-colarab 571-respect - mr'-.'5ucii 
bui ld ing  in the  wanner provided under 
t h e  Andhra Prade-sh Buildings (Cease, Rent 
aad Eviction) Cantrol kt, 1960 subject  t o  :;pi9!;f 
a maximum of rupees. three thousand per 
mensea; 

' ( 3 1 All expenditure for furnishing 
t h e  r e s i d e n c e  of- the peaker and the 
Deputy speaker and fpr%he maintenance 
thereof, whether or nok ssych 'resirlence 
is provided -by the State "Government under 
t h i s  '-section, s h a l l  be borne by t h e  S t a t e  
Government subject to 911th r u l e s  as rnzy 
be, made by the S t a t e  'Government in this 
beha l f  and no charse shall f a l l  on t h e  
Speaker and- the Deputy Speaker perso- 
nally in respect of the furnishing an& 
maintenance of such residence., 

( 4  1 The income t a x  cpayable by the 
Speaker or the Depury Speaker in so .far 
as it relates to the *salarym, allowances 
and perquisites mentioned i n  this s e c t i o n  
s h a l l  bk'borne by the S t a t e  Government". 



ami  ss t o n  o f  5 .  Section 4 A of t h e  principal ~ c ' t  
r'ct'm.d A -  %ha41 be o m i t t e d .  

6.. In section 6 of t h e  principal A c t ,  
A=endnen= o f  after second . proviso,  .' t h e  f ollowin5 

6 m  proviso s h a l l  be added,  ,namely, - 
"Provided al'so that vhethez any 
Minister, Deputy M i n i s t e r ,  the S ~ e a -  
ker or t h e  Deput:! Speaker, t h e c h i e f  
Whip or the W h i  in t he  Assembly 
desires ' to make use of- h i s  awn 
motor car as aforesaid,  i,e ,sr- . a&- ' ' k~ 
provided w i t h  s d r i v e r  by t h ~  Govern- 
ment. " 

fimendneot o f  7'. section 11 of the principal Act in 
sect-lon 11. sub-section (1),- 

(a) i 'n' c lause  I c ) ,  after t h e  words 
. "one thousand five hundred rupees " ; the . 
words "and a conveyance allowance o f  o n e  
thousand five .hundred rupees", shal l  be 
i n s e r t e d  ; 

(b) in cl'ause ( d l ,  the words "tele- 
phoa,e andn shall be omi+ted; 

(c) after clause . ( d l ,  the - f o l l o w i n y  
shall be i n s e r t e d ,  namely:- 

r 
"(el in respect o f  telephone -faci-Ii,cy,- 

(i) rentals; 

(ii 1 call - charges not exckding  rrlpdes 
f i f t e e n  hcadred on one or two tele- 
phones, for '  every two months;--and 

(iii) ins taUat ion  charges." 

8. ~1r .  sect ion 1113 of the  p r i n c i p a l  ~ c t , -  ~ ~ ~ ~ ~ ~ ~ n ~ l O ~ .  

( I )  in sub-sectton (1),,- 



(a) in, t h e  opening portion, words 
"whoae aur~ual income--does not exceed rupees 
s i x  thousand .qnd" s h a l l  be omitted; 

(b) in clause (iii) for Che qords 
"fifty rcpees p e r  nensem" , the -r.rords "one 
hundred rupees per mensem" aod for the words 
" f i v e  hundred rupees per mensem", the words 
"one thousand rupees p e r  loensem" 8!13U res- 
pectively be subst i tu:ed.  

{ 2 )  a f t e r  sub-section (31, t h e  foilowing 
sub-section shall bc added, ramels : - 

" ( 4 )  The 6 1 $ 0 w  of a deceased Member, xho 
Is n o t  re-married, shalj. be cctitied KO 

receive half the pension, which 
deceaszd M e m W  mud have beer? e n t i ~ 2 ~ d  
t o  receiv2 under t h i s  se.ctj.on, had iic 
been alive", 

Insert!on of 
new section 9. After s2ccion 11D of the p r i n c i p a l  
I t  F. A c t ,  t h e  f o l l o u i n g  section s b l l  be in ser ted ,  

. 'n?lrar;~e r o  1?E. subject tc ~ u c h  r d e s  z~ 
X e m b e ~ S o f  may b e w z d e b y  rheSt2teGovern-  
th"qgls- writ: in tMq heha l f ,  there nlay 
l a t t v e  b2 paid to a Member 0: the iegi- 
Assembly d a t i v e  Asaemb!.y b y  vzy of ire- 
for  p u r -  
c r ~ a s e  o f  ,pejrable advaace a sunnolicxceea- 
motor car.  i n &  rupees s i x t y  thou~and, .Lor 
t h e  purchase of a mror  c a r . "  

P.F,VZW?L S L C X ,  
Szcretsry to G o v e r r a ~ n z ,  

Law end hgis ie 's ive  ~ ~ f o i  K S ,  

k:! DeparE~cut.  



ANDHRA PRADESH PAYHEW OF SALARIES 
AND PENSION AND REMOVAL OF DISQUALIFICA- 

TIONS ACT, 1991. 

. . ACT No, 12 OF 1991. . 
. . , . 

AN ACT - FURTHER''TO AMEND THE ANJ~HRA PRADESH 
f ~ .  PAYMENT OF . SALARIPS ,- AND. ,'PENSTON AND"-. ' 

REMOVAI;'~F. - .  . . 
. . D~SQUALIFICATIONS ACT--, k.95 3 .  ' ,' 

.: . . .  , . , - ,  

BE' it enacted by the Legislative 
Assembly of the State of A ~ d h r a  .Pradesh + 
in the Forty second--year of - t h e '  ~epublic 
of India, as  follows:.-. .: ., . . . .  - :. ' .  . - 

. " . . . . . .  - .  . . -  . 

'1.: ( I )  his .-A& :.;may - . be - cal led  t h e  Short  f l t l e  
Andhra Pradesh Payment 'of., Salaries and and 

Commencement. 

- -  . . . . . . . .  . . . . . . . . .  ,.;; -; , ;, ! . ; 
. - , -  .-.. '7. '. 

. - ,-- . . -  ..... . . . , .- 
, . , -  , ,  :-; :.* ,: ,,;> :: .,,: :<;:-./:::,,:..' , - . A , .  ,-:; 

. , . .  . . . . .  . _ .  . I -  . - -  , -. - 
- , . ,  

. .  , . . . .  -- . . . - ,  

. . .  .. -, , - - , . . .  . . . . . .  .. 

Received the assent o f  the G o v e r n o r  on t h e  ?2-04-1991. 
For statement : # o f  .: otrjezt -:a'nd, reasons -bjeas&:'see . . . . . .  the  pndhra 

-. - . , :, 
Pradesh::,Ga.zettei part ' I - ~ - A ,  : ~xtrqordina~y, -da'ted 1B-03-1991 . - - a t  pages .7:.io..ij, :! ' ,, - . , :-, -: . -;, 

. . . . .  
I' . . .  ...... _. 

.\ 
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Pension and Removal of ~isaual.lficat~ons 
(Amearnen+) Act ,  1991- 

( 2  1 IT. shall be deemed to have come 
int6 force bn the 6th December, 1 9 9 0 .  

, b e n d a e n t ' o f  2 .  In the Anahra P r a d e s h  Payment of 
the Sch** salaries an8  ensi ion and Removal of D i s -  
dultl act qualifications +ctr 1953 ,  in the Schedule,- 
11 Of 1954.' 

(1) 'for entry 49,  the fol lowing s h a l l  
be substitutedr namely :- 

"49,  The Office of the President, 
Parakala Seshavatharam, Andhra 
Pradesh S t a t e  Chamber of Pan- 

. chayati Raj, Hyderabad. 

( 2 )  in entry 73.. fbr ;he words " z i l l a  
Parishad", . the war&$ "Zi l la  Praja Pari- 
shad" s h a l l  be: substituted; 

( 3 )  in entry  74, for the vtbrds "Pan- 
chayat Samithij ' ,  the words  "pandala Praja 

. Parishad", shall be substituted; 

( 4 1  after e n t r y  79, the -following 
entries shall be added, namely :- 

"80. The O f f  i c e  of thc Chaf man, 
Andhra ~radesh Medical and ~ealth 
Rousing and rnf rastructure Deve.- 
lopment -Corporation L i m i t e d .  

81, The Office of the Chairman, 
Andhra Pradeoh State aapdloorn 
Weavers Co-operative Society 
L i m i t e d .  



82. The Office of.the Chairman, 
Andhra Pradaeh State Essential 
Commodities Corporation L i m i t e d .  

83 ,  The Office of t h e  Chaixman, 
Andhra Pradeah Girijan- Co-op* 
ralive Coffee Development 
Corporation Lfmited,.  Paderu 

84. The . O f f i c e  of the Chairman, 
Andhra 'Pradegh Washermen 
Co-operative Federation. 

85. The O f f i c e  of the Chairman, 
Andhra ' Pradesh Nayee 'Brahmins 
CO-operati-ve Federation. 

86. The Office of the Chairman, 
Andhxa ' Pradesh State Housing 
Corporation Limited. 

87. The Office of the Chairman, 
Andhra Pradesh- State CQ-operi 
tive Rural Irrigation 
Corporation Limited. 

88. The O f f i c e  of the Chairman, 
hdhra  Pradgsh State  Seeds 
C e r t i f i c a t i o n  Agency. 

89. The Office of the Chairman, 
Andhra Pradgsh State Co-opera- 
tive Mafketing Federation. 

90. The Office of the Chairman, ' 

Andhra Pradesh Co-operative 
Union. 

91. The O f f i c e  of the Chairmanr 
Andhra Pradesh Co-opGraEive O i l  
Seeds Growers' Federation. 



92. The O f f i c e  of the Chairmanr 
Andbra Pradesh Co-operative 
Rice  ills ~ederation.,; 
, .  - . . ' , , . ,. 

93 ;.  he' :off i k k '  bf '-the , c h a i e a n ,  
,;Andfir'a'Pradesh Sahakara Vignana 

S m i t h - i .  , . . . .  
., . . ,:. . ..: 1 .  , . . . . .  

, 94  ,- -The Of 3-ic'e of 'th&::~hai&an', , 
~ n d h f a - 3 r a d e s h  - ~ik .a la ,ng .u la .  .. 
CO-operative-Finance-corporation. 

1. .. 9$; The .of-fice o f  i h e  ' ctib'i&an, 
~ n d h r a ' " ~ r a d ~ s h " ~ i n o r i t i e ~ " ~ ~ :  . . . ,; ;.: 4 , .  , , . : cornmi's siofi ..-:..: .. . . 

, . 
97'. The Offide'of ~ h e - c h a ~ r m a n ,  '!: 

- Andhra -Pradesh .'.urbari- -:Develop- 
ment and Housing ' Co5poiak-ion 
Limi ted ,  Hyderabad. 

I ' 
.. - , . . : . .+. . . . I  *. . . 

. : . , - , . .  - , . .  . , . 
9 8 .- :The Of f-i'ce -off:the . Qhai-rman , 

Andhra . Pradesh .Grandblaya ', 
Parishad;,;.,; ; .'j , - ' . .'. . - ' r. . :. 
. . 

, 99. ~he;!~&fi .ce: -of  khe:~h,aikman-; ':: 

Aqdhra.. Pradesh ,:State Police 
~~using~~~orporation~-~fmited. 

J00. The-Office-of the'chairman;. . -  I 
, - i .  - : VEDCW ; (Nan-Conventional.': ~ h e r g y  

Developmerib: Corporation ' of. - 
Andhra Pradeshl .- 

> ,  . - .  , . .  . . ,- -: :;-;. '.'- " = ' I  ' .. , . . .  
10L. '?he :;O$f.i.ce - of , the ,, c;riaAtrnan ; 

F!rd Fradesh Technology' ' 
Seryices Limi  Ced . 

. . .  . .. .. . -, - .. ..: ,.. .-,_' *. - .,.': .:. , - . ; -  . . 
. - . . , , . .. .. , .. -- - ,, . - 

.. , 
. ( , . ' _ . , I .  '.. .. . - . .  . :. , , ., . - -  .. 

- .  . . ., - - ,  .. , . . . > :- .;:::: ' ,  .,:, . , .:,.. 



. . 

-102.   he &fice'-bf' :the Cha!rmanr 
Hyderabad Metropolitan Water 
Supply and Sewerage Eoa,rd. 

, - .  , ., . . ,  . - . . 
, , , 

- .  - . - l03-. The Off ice 'of., t h e  Chairman, 
- , . Hyderabad Allvyns L; rnited; . . -. . . .  . . .  
104,. The Office of the Chairman, 

Andhra Pradesh< E~ect;roriies. . ' 

. e L  .. 
105. The 'oifice of the chairman, . ,. . . 

.Andhra Pradesh Stafe Minoritiee 
Finance Corporation Limited. 

106. Tha Office of the chairman, 
Andhra Pradesh Scooters Limited. 

107. T h e  ~ f f i e e '  of. the Chairman, 
Andhra Pradeah Bandicraft Deve- 
lopment Corporation Limited. 

108. The Of fjce of '$he cha i rmi ,  
AndHra Pradesh Wneral 
Development Cocpo~ation. 

109. The Office of the Chairman, 
, Andhra Prad-@ah Foods. 

110. The Office af the Chairman, 
Republic Forge Company Limfted. 

111. The office of the Chairman of 
any Fo-operative Sugar M i l l .  

112. The 01 fice of the Chairman of 
any Co-operative S~inning. Mill- 

113 .. The Office of the Chairman of . 
any Cotton Groyere Co-operative , 

Spinning Mill. - 



114. The 0fYice bf the Chairman. 
Andhra Pradesh Nan-Resldent 

- Indian Investment Corporation 
L i m i t e d ,  (ANRICH) .  

115. The~ff iceofChairman/Pres ident  
o f  any Co-operative Society 
at - the Primary, Central 
and Apex level." 

\ 

Revepl of  3.  The Andhra Pradesh Payment of Sala- 
OrdInsnce- ries and Pension and Removal of Disqualif .i- 

Of Igg?. cat ionk #(Amendment 1 Ordinance, 1990 is 
hereby repealed. 



'PHE AHDm PRADESH OP SAL116LIES 
AND PKN'SIOM AHD OF DISQtuLIPICA- 
.TIOMS (S- 1991- 

124th ' 0 C t 0 - r  19911 
7 - - .- 

AN ACT FURTHER TO AWND THE AMIHRA PRADESH 
PAYMENT OF ' SALARIES AND PENSION AND 
REMOVAL OZ' DISQUALIFICATIONS ACT, 
1953- 

f l  

BE it enacted. by the ~egislative 
Assembly of t h e  State of Andhra Praaesh 
i n  t h e  Forty-second Year of the Republic 
of India, as follows:-\ 

t 
- 1. (1 1 This A c t  may .be called the short- ti% 

Andhra ,Pradesh Payment of Salaries and- an* 
Pension and Removal of ~ i a q u a l i f i c a t i o n s ~ ! ~ ~ ~ ~ @ n t  - 

( Second. mendment  1 Act,  1991. 
/ 

* Recatved. the assdnt o f  thc Gavernor on the 23-10-1997. 
. -  For s t r t e n e n t  a f  ob j r  ': and raasons please see t h e  Andhra 

Pradash Gazette. Pbrt . - A ,  Ertraordlnary, dated 28-09-1991 
a t  page 5. 



- ,  

( 2 )  It shall be deemed- &?have 
come i n t o  force on  t h e  lgt Septe'nber, 
1991. 

-* 
Asendaent o f  2. In the Andhra Pradesh Payment of 
r c c t r o n  11, Salar ies  and Pens ion and Removal of ,Dis- 
A C ~  11 .f qualifications Act, 1953 (hereinafter. 
1954. referred to as the principal ~ c t ) ,  in i 

section 11,-- 
b 

(a ) in sub-section (1 1 r ,  for  clause % 

(el, t h e  following shall be substituted, 
namely : - " e l . i n  respect of telephone faci.- 
l i t y ,  - I 

! 

Ii) an allowance of rupees one  
thousand f i v e  hundred per mensum inc lu-  
s ive  of rentals; 

(ii) installation charges; 
(f) a c ler ica l  allowace ' o f  one 

thousand two hundred zupees per mensum". 

(b) in sub-section ( 1 A )  for the 
words "seven thousand and five hundred", 
the words "fifteen thousand" s h a l l  be 
substituted. 

subst l t u t l o n  3 .  For section l i ~  of the principal 
of  nSw k c -  Act, the following shall be substituted, 
tsbn for namely: , -  

section 111. 
Htdlcal t s d l l t l e s  . I 1 A .  Subject to such 
t o  the Htmbers conditionsas rnaybedeter- 
7f  the Leg ls la -  mined by rules made by 
t l v e  Assembly the.Government,everyMem- 
and t h t t r  ber of - t h e  ' Legf slative 
faullles. Assembly, who doesnot  hold 

any of the  offices refer- 
red to i n  se@ions 3 to 5 and.  sections. 
12A 'and 123, and t h e  members o f  . h i s  
family shall'be entitled to,- 

- .  
. - . : 



1 (8) a medical  a;J.o~a!lce of rupees 
: ftve .i.urLdrcd p e r  rtc-nsitr i n  l ie l ;  of e q ~ p p i y  
of- r i t ~ d l c i n e s  free of charye from' State  
Government h o s p i t a l  or d i ~ i ~ e n ~ d ~ ) ? ;  

(bl f ree  accommo2a tion- and medical  
t r e a t r c c n t  in any hosgi ta l  n ~ i n t a i n e d  by 
t h e  State Govcrnment: 

I c 1 reimbxrsement of t h e  charges 
incurred towards  k80spj .kal isaCion in a n y  
Government hospi ta l  cr' in t h e  h'iaam ' s  
I n s t i t u t e  of Medical Sciences,  Ilyderabad , 
whero s u c h  h o s p i t a l i s a ~ i a n . i u  ddvised: 

( d )  m e d i c a l  treatment in any h o s -  
p i t a l  outs ide  India;  and 

(el t h e  .pravision of artificial 
l imbs,  hearing a i d s  and t h e  like et the 
cost  of the State Government; 

Prou$ded that, t h e  cost to be borne 
crk hhe amount to' he reimbursed by the- 
s ta te  Gdvernment in respect cf  medical .  
treatment,- 

(i) in ani knos$ital. w i t t i n  .or out- 
s i d e  India, s h a l l .  not e&-crad such sutn as 
may be s p e c i f i e d  in the rules made by 
the  State Government in fhis behalf, 
isclusive of t h e  fare for a i r  Fassage 
and expenditure incurre3 towards 
perspnal 'attendant, fn case w h e r e  Eaci- 

- l i t y  for such treatment .is a b a i l a b l c  in 
any hospital  in India; or 

(iil i n a n y h o s p i t a l o u t s i d e I ~ d i a ,  
shall n o t  exceed the actual expenditure 
incurred for such t ~ e a t r n e n t  and,the fare 



for a l i  passage of t h e  person treated and 
h i s  personal attendant i3 I case- 
f a c i 4 i t y  'for such t x e a t m e n r i s  not  I 
available in any hospital in India; 

(iii) in respect  of hospitalisa- 
tion i n  any-~ovkrment  hospital  o x i n t h e  
Nizam's Institute of Medical Sciences,  
Hyderabad, t h e  amount to- l ie  reimbursed 
sall not exceed rupees forty thousand on 
each oeoasicm . , . 

Amendmeat of 4 .  r n ' sectio~a. 1 1 ~  of $he 'principal 
sect lo^. t lBn.  Act, in , sub-sectfon (1) in ,the roviso 

I 
I 

for tho ,*.rds 'ane thousand .rupe~;', the, 
1 

words' ' two thousand rupeesv shall be 
substituted. 

adssloa of 5 .  Section llC o f  t h e  principal A c t  
.tectlon T I C .  s h a l l  ,be omitted. - -  I 



THE ANARA PRADESH PAYMENT OF SALARTES 
AND PENSION AND REMOVAL OF DISQUALTFlCATIO?G 

, (AMENDMENT) ACT. 1993. 

ACT NO. 11 OF 19'93* 

[ 38th April, 1993 ] 

Au Act farther to amend the Andhra Pradesh Piyment of Salaries and 
Pension and Removal of Disqnaliacatiods Ad,  1953. 

Be i t  enacted by the hgislrttive Assembly of the Stat9 of A n d W  
Pradesh in the Forty-fourth Year of the Republic of India as foHows:- 

1. Sttort title and com~nteticement.-(i) This Act may be called 
the A n d h t ~  Pradesh Payment of Salaries and Pansion and- Rembeal 
a1 Di'squalifications (Amcndlnent) Act, 1993. 

(2) Section 2 (b), 3 (ii) and 4 (i), shaII be deemed to have come 
into forcc on the 1st july, 1992 and thc remaining provisions shall 
come into force with effect from the 1st April, 1993, 

2. Amendn~ent of secfiu~z 3.- In tlic A~tdhra Pradcsh Payment of 
Salaries and Pznsion and Re~noval of Disqualifications Act, 1953 (Act 
IT of 1954) (herein after referred to as the principal Act), in scction 3,- 

(a) in sub-section (I),- 

(i) in clause (i), in the opening paragraph for t b  portion 
beginning with the words "artd a conveyance aI1owdnce" and cading 
with the words "diesel oil is used" the following shall be sub~tikted, 
namely :- 

" and a conveyance allowance of rupees six thousand'-in cave 
a motor car propelIed by petrol is used or &pees threc thousand cight 
hundred in case a motor car propelled by diesel oil is- usedyp ; 

- 

* Rexired the assent the Governor on thc 24th April, 1993. For Statement of 
ebjects & Zasons, P ~ ~ U C  set the Andhra Pradesh Gazette, ' Pakt ' ~ V - A  
Extraordinery, dated the 23rd March, 1993 at Pagos 7, '8, & 9. 



cii) in claum (ii), for tli-: -poriion beginning with thc word,: 
land a convcyancc a1lotv;v;rncc" and c:~dil~g with tlic uforils "diesel ail. 
is used ;", thr: followiug sl~all be substituted, namely :- 

('nud a convcyancc alIotvancc of rupcus six thous~nd in case 7. 

n~otor  car prcpelled by pert01 is used or rupecs three thousa~~d t.ight 
hundred in cajc a motor car propelled by dicsel oil is used."; 

(b) in sub-scction (2),-- 
C 

(i) . in thc' first proviso, for the words "ru?ecs five thousaltd9', 
words" "rupees ten thousand" shall be substituted; 

(ii) in second proviso. for tlic words "buiIdirlg of his 
choice", the wards "building of his choice other than his own building,'' 
and for tlie words "rupees' three thousand", thc lvords 'lrupecs ten 
thousand" shall be substituted; 

(iii) after the second proviso, tlic following proviso shall bc 
inserted, namely:- 

"Provided aiso that wl~crc any such Minister or Deputy Mirrister 
desires to rcsidc in his own building he shall be paid a hmse rent 
aIlowance which shall not be lcss than rupees five th?usand but which 
ha11 not exceed rupees t ~ i ~  ih9ue:ind pzr msnscm subject to evalua- 
tion by the Roads and Buildjogs Dcpartmcnt.". 

3, Anrellrlt~rer~t of section 3-A.---In section 3-A of the prirlcipal 
Act in sub-section (I),- 

(i) in cIause- (a), for the portion beginning rvkh the wards '#and 
a conveyance. allotvattce" and ending with the words 'rdicsel oil is 
used,') the foDowiog shall: be substituted, namely :-- 
aced. 

"and a conveyanca aIlcnvance of rupees six thousa~rd in case a 
motor car propelled by pclrol is used or rupees thrce tllousand eight 
hundred in case a motor car propelled by diesel oil is uscd."; 

(ii) i~ cIause (b),- 

(A) in the first proviso, for the  words "rupees fivd: thownd",, 
the words "rupees ten thousand'' shall be substituted; 



(B) in the sccond proviso, for ti12 words '*buildins of h i s  
choic~'~, thc ivards '*building Q 1' his c l l ~ i ~ r :  othcr thxn his owil building," 
and far thc words "rupc$s tllrcc ~ I I ~ ~ I s I I I ~ " ,  I ~ C  wards "ruptes tc11 
thousnnd" shall be substituted; 

(C) al-tcr thc sccoi~d proviso, tlic following proviso shnll bc 
insertcd, namely:- 

"Provided also that where the Chief Whip or m y  Whip in the 
Assembly dcsires to rcsidc in his own building he shall be paid a house 
rent allowrmce which shall not be Iess than rupees fivc thousand but 
which shall not rxceeu rupees (en thousand pcr me:lsem subject to 
evaluntion by the Roads and Buildings Dcpartmtnt.". 

4. AnretzJtneni 01 seclion 4.-In scct io o 4 of the principal Act,- 

(a) in sub-section (I), for the portion bcgining with the words 
"and a conveyance allowancd? aud endins with the words "diesel oil 
is wd",  t h e  following shall be substituted, namely:- 

$'and a conveyance allo~ancc of rupccs six thousand in case a 
motor car propelIcd by patrol is used or rupoer three thbusand eight 
hundred in case a nlotor car propelled by diesel oil is used."; 

(b) in sub-section (I),- 

(i) in thc first proviso, far the words "rupees fivd thousand", 
the words "rupees tcn thousand'' shall be substituted; 

(ii) in the second proviso, for the ~vocds "building of his 

C 
hoicc", the words ',bdding of his choice other than his own build in^,?' i 
nd for the words ltrupccs three thousand", the wocds "rupees ten !' I 

a 
r housnud" shall be substituted; 

(iii) aftcr the sccond proviso, tlu following proviso all be 
instrtcd, namely :- 

''Provided also that where the Spcaker or the Dcputy Speaker 
desircs to reside in his own buildin!: he shall be paid a houso rent 
allowvauce which shll not bc lcss than rupees five thousmd bui which 
&all not excced rupces ten thousand per mcnscm -subject to evalu~tion 
by the Roads and B d d i q s  Department". 



55 

5. Anleridnzenr of se~rion 6 :-In section 6 of the principal Act, -- 
(a) in the first proviso, for the words '"three thousand repees, the 

words "six thousand rupces" sl\aIl be substituted. 

(b) in the second proviso, for the words "t l~ec  thousand rupcesy' 
the words "six thousand rupees'' shall be substituted ; 

6. Ame~~dtnettt ofseciidiz 1 1  :-In section I 1 of the principal Act,- 

(a )  in sub-section (I), in dame (c), in sub- clausc (i), for ,the 
words 'lrupces one thousand fivc hundred" tile words sdrupees trvo- 
thounds" shail be substitirtcd ; 

(b)  i n  sub-scction (!-A), for the words <*provided with railway 
coupons of tlle value of fifteen thousand rupees or with cash of the same 
value at his choice per annum", the words rlprovided with railway cou- 
pons of the ~alue  of twenty thousand rupecs or with cash of the same 
value at 16s ctloicc per aanum, in two equal instalments onc in the first 
half of the year and the other in the second half olthc year", shall be 
substituted, 1 

7. At?~et~(lmettrrl of Secfion 1 I-D :-In scciion I 1-I) of the principal I 

Act, in sub-section ( I ) ,  for the words 'bne hundred rupees", the words 
"two hundred rup=es7' and for ihe words "one thousand rupecs", the 
words <<two thousand rupees'' shall be substituted. 



I .  

' THE ZWDHRZi P~nosSa PAYMENT OF' SALARI~! ' 

4 AND PENSIONS AND REMOVAL OF BISQUALIFI- 
CATIONS- (-MKNT) XT,. 1997, 

• ACT NO. fi OF 1?97*' !oith Anril;. 19973 
An Act further to ' arcend the Andhxa - P F ~ -  

. desh.Payment of SalarieS and ~ e n ' s i o n  ' 
and Removal o£p i squa l i f~ca t ionsAct ,  . , 

1953. - 
- ,  

~e ' it enacted. by t h e  '~e~islative, 
Assembly .of the Sta- t 'e  of ~ndhra' Sradesh 
in t he .  ~orty-e ighth-year of the ~epublic 
-of r n d i ~ a F ' F o T l o ~ . f i -  . . - i 

- .- . . - - .- .. . 

fRccefved t h e  assent o f  t h e  Governor on 4th A p r f l , .  1 9 9 7 .  , 

 or statement o f  t h e ' o b j e c t s '  qod ~aascns . .  ~ 3 6 a s e  sce the  , 

A.'P. G a ~ e t t e  P a r t  I Y - A  Extraordtnary dated 2 6 t h  March, 
1997 a t  P-3. . 

. , -  



.- 42 ' 
. .  

. . 
... 1 .- . - 

. Short title- 1. This Act may bt called ' the- Andhrk ' ; 
. ~radesh Payment of Salar2es and Pensioh 
.and-Removal of~D~squalificakions (Amend- , ,  

ment) Act; X9.97. . .  \. 
. . 

- .  

- .  * .  " 

~ m e n h t  2.  -In , the h d h r a  Pradesh Payment' of. . 
Of- ' salar ies  and Pension - , and Rqoval ' of , - 

- section 3, Disqualifications A c t ,  1953 (beranafter ' 

m- .IL, ref erred to as the . princzpal in ' . 
-2 1954. 'section 3,  in sub-section (21,- 

, 4 .  

. - 

. , .'' ( i 1 ', in ' the f ixst ' proviso, for -7 the. 
,words "rupees -ten thousandn-, tjle words. 

. ,  , "rupees f i f t een  'th,ousandl', shal l  be' sub- - 

. . stituted; - . . .  . , . -  
, . . - , . 

( i ~ )  in the . second p&wisa,' f e h e  . 
- words* . "rupees . geh thousandH, t h e  words . - 

?uppees . f i f t e e n  .thousarig!, shall ,-.be- a&;,, 
. . ' stituted; -. . . .. + .- - - . -  . I 

. - -  (iii ) in A t h e  third proviso; fdr ~ h & '  
words .ltrilpees ' t en  - tho~&and*, the word. 
"m$ees fifteen thousandu,-shal sub- 
stituted, - . .. . .. 

- .  . . . . - 

.Ameadment 3. fn section- 11, i n  sub-$ectibfin (1) -. . - . pf see- . the . principat . A c e ,  - 
. . -. . -- ... 

@on u. . . a - -  . . . :r i: ): -f+ :kidus& . (c ) , '-the ~ ~ i q l l o w i n g  : 
- . c>a~ke:-:shal;2--.bd~:subskituted; :. -. . . namely: - - -  ' 

- .  
. . . . . . . , . . 

- z i ( ; c ' ) . -  S '-cdhstituency:'ill&anee of :&Q . 
- . I  , ....., 

=- -thous a d .  kupees and a conveyance allowance . , . .. 
,-?<--two thousand rupees per rnen~tuu-~.' . - . - 

- 
. . 

.(li) in clause [a) in' it- . (i), f o ~  . 
t h e  ,words "an. allowance of rupees , two. . - 

. thousand per mehsumw , - the words . ".an: . 
' allcwance . of . .rhpees- four thousand per . - 
mensum", shall. be substituted. 

5 .  

G. BBA-I: PRASqDI 
. - Secretary to G.dkerment,- ' . 

. Legislative- Affairs & ~ u s t i c e ;  . . - .: 
.. Law- Department. ' 

- ----.- - _-_.__ 



'ACT No. 22 OF 1988. 

* 
[20th May, 1998.1 

AN ACT 'FURTHER TO AMEND THE ANDHRA 
PRADESH. PAYMENT OF SALARIES AND' 
PENSION AND REMOVAL OF DISQUALIFI - 
CATIONS BCT, 1953,. 

tt Be it' enacted by t h e  Legislative 
~ssembly of t h e  State  OF Andhra ~ r a d e s h  
in the Forty-ninth Year. of the Republic 
of -India; a-s fol1pws:- 

*Received the assent of  the Governor on the  19-05-1998. ' 
F& statesent of object  and reasons please see t h e ,  ~ n d h k  , 

pradesh Gazette, Part-IY-A, ~ x t r a o i d l n a r y  dated- .... 25-03-1998: 

a t  Page 4-5.7 



.. .. -- --  - 
Short . 1. ( 1) ~ 3 ~ s  . A c t  may 'be called.' the 

' Andhra Pradesh Payment o£- Salaries and 
and Pension-and Removal 0f.Disqualif~cations 

2-- {Am&dment) A c t ,  1998:. . .: --- .. . ' 
.+- - . 

= .  
( 2 )  Section 4 s h a l l  be deemedtohave 

- come into force on. the 1st' April, 1988 
and sect+ons .2 G d  5 shall 'be deemed to 

. have come into forcer on the 25th July,, . . 1995. and remaining provis im shall .come . - . into force at once. 

s&- 2 ; - &  tkie.Andhra ~rad&h payment of 
tion a€ salaries and Pension and Removal of D i s -  

set- qualifications Act ,  1953 '(hereinafter 
tian 9B referred to as- the  principal  A c t  ) , . f o r  
1954, - section 9-B," the fo l lowing shall- be sub-. 

s t i tuted,  namely:- ' 

"9-,3. Advances to Ministers, Deputy 
Ministers, Chief Hhip in the Assembly, 
'Whips in t h e  Assembly, SpeakerandCeputy 
Speaker for purchese of motor cars:- ' 

Any Minister, Deputy Eli'flister , Chief 
' 

'Whip or Whip in the Assembly, the.5pkaker 
; . or- t h e  'Deputy +Speaker may be paid by way 

of a repayable advance a sum df money as . 
- - .  

may be prgscribed f o r  t h e  purchase of 
- motof car in . -ordex  that he may be able 

-to'discharge conveniently and eff ic ient ly  
. the duties of h i s  office:" - 

-+ 3; In t h e  principal A c t ,  in section . 
of sec-. 11, in sub-section (1-B), for the words;  
tim U, 'either singly or together with any other 

person", the -words ,,"either singly or 
together ' with the spouse or uith . any 

. , other personm s h a l l  & subs-tituted'. 



4. In t h e  pr inc ipa l  A c t ,  in section Ame_ndmnt 
11-B, 2n sub-section (11, for  t h e  exf sting of sec- 
proviso, the following proviso shall be tion 
subst i tuted,  namely:- 

'. "Provided that where any such member . 

:-does not- use t h e  accommodation provided 
' by t h e  State Government under t h i s  sub- 
. section, such menber s h a l l  be paid an 
accommodation al1,owznce at the  rate of 

a rupees two khousasd p e r ,  mensum. " . . 
. . .  

. . 
5 .  .For section 11-E of the principal s*stitu- 

tion_ of Act ,  . - the following shall-be sub~ti tuted, , , ,~ , -  
namely : - t ion for 

- 
- section 

t "11-E. Advance to Memjers of the ,lm: 
Legislative Assembly for  purchase of. 
l o t o r  car:- A Elembex o,f t h e  Legislative , 

Assembly may be oaid. .by way of resayable 
a-dvance a sum of momy as r a y  3e 2resc- 
ribed for the purchese of . .  a motor .car. l', 

. - 
- G. BHAPANI PRASRD, 

. . Secretary to Government-, 
Legislative A£ f ai-rs k J u s t i c e ,  

r Law Department, 
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ACT No, 23 OF 1998, 

* 
120th May, 1998.1 

AN ACT. FURTHER TO AMEND THE ANDHRA ' 

PRADESH PAYMEN? OF -SALARIES AND 
PENSION AND REMOVAL , OF DISQUALIFICA- 
TIONS ACT, 1 9 5 3 .  - 

Be it enacted by the  Legislative 
Assembly of the State  of Andhra Pradesh 
in the Fo-rty-ninth Year of the  Republic 
of India, as follows:- 

, , 
T 

*[Received theassent  o f  the Governor- o n  t h e  16-5-98. 
+ ~ r  i t a t e s ~ n t  o f  o b j e c t  and rs&ons please see the- lndhra 
Pradesh Gazet te ,  Part-IV-A, Extraordinary dated.  16-04-7998 
lt Page 4-5.1 b 



.. . sk0& 1. 11) This 7,kt may be called the 
and Andhra Pradesh Paymenf: of Salar ies  and : 
e-nee-' . Pensio?. and Removal -of'-Disqualif ications 

,( Second .&nendment ) ~ c t  ,' 1998. meut, . -...-, 

. ( 2 )  f t shall come iito force on- such 
. date as the*' State Government may, by 
notificatibn i n  the Andhra Pradesh. 
Gazette,- appoint. 

& ,  ' 2. ,In t h e  Andhra Pradesh Payment of 
sectinn 3. Salaries and pension and Removal -of D i s -  
~ c t  IX nf . qualifications A c t , - .  1953 (hereinafter 
1954. referred- to as the princ.ipa1 A F ~ ) ' ,  'in, 

section 3 , , i n  sublsection (I), --. , 

/ 

( 11 in clause (i 1 , f o r  the words .a 
salary'of rupees two thousand twohundred. 
and f i f t y " r  the words "a salary of 
rupees .three thousand", shal'l  be substi- 
tuted;, 

( 2 )  in clause (ii) , for the ' words 
"a salary of .rupees one thousand seven 
hundxed and f i f t y " ,  t h e  words "a salary 
of rupees t w o  thousand and five hundred" 
s h a l l  be substituted, 

h n h c n t :  3 In section, 3 A  of the 'principad 
section Act ,  in sub-section (I), in clawe (a), 

3~ for,the words "every month a salary of 
rupees one thousand seven hundred and 
- f i f t y  '> the words " every month a. salary 
of rupees two thousand five hundred" 
s h a l l  bve subst i tuted .  

Amendment 4:In section 4 of the p r i n c i p a l  A c t ,  
of s d o n  4- in .sub-sectio'n (1) for the words "every 

month a salary of rupees  one thousand 
seven hundred and fifty", t h e  words. 
"every month.:a salary of rupees -two 
thousand five .hundredM shall Ee . 
substituted. 



- .  

5 .  In sectiorr 11 of t h e  principal of 
. A c t ,  -- . . section. 11 - 

( A )  i n  clause (a1 for  the--:-words 
"seven hundred and ' fifty rupees per 
mensum ", t h e  words " t w o  thousand five .... 
hundred rupees per mensum" shall 'be 
substituted. , , d 

,-.- . , 

1B) for clause (cj the  following 
shall be substituted, namely:- 

" - (c )  a Constituency allowance of 
three thousa?d rupees and a Conveyance . 
.allowance of three thous'and rupees. per 
rnensumi", - 

. (C). in clause (d ) , for the words 
"f i*ve*- hundred - rupees '5 . the  words "one 
thousand rupeesi' s h a l l  be s u b s t i t u t e d ;  

. . 
-.- . 
(D): i n  clause ( e ) ,  in sub-clause ( i), 

for t h e  words "rupees four tnousand", 
the words "rupees seven thousand" s h a l l  
be substituted. 

- - 
(E). in clause (f), -fok the  words, 

"one thousand two hundred rupees'; the 
words " t w o  thousand rupees" shall be 
-substituted, 

. . 
( 2 )  for sub-section (lA), t h e  I'allow- 

ing sha1.l be substituted, namely : - 
u 

- ( 1 ~ )  Every member re2erred to .in 
sub-section (1) - s h a l l  be e n t i t l e d -  to. 
travel in f irst  c lass  upto a maximum 



' distance of -30,000 Kms,(Thirty thousand 
Kilometers) in a-year for which he shall ' 

- * be 'proviaed 'with railway .coupons of the  
v a u e  determined on the prevail ing rates 
upto. 30 ,000  ._Kms.. (thirty thousand - ~ i l d -  
meters) : or wzth -cash of tht same value 
at h i s  choice p.er annum, in t w p  equal 

. - instalments, one in the , f-irst half of ' 
the.. year. and'- the  other in t h e  second 

. . half of the year. ", . 
. . . , 

~ m e n b t  6 .  .I/ section 1 -  o f  :the principal 
df a e e t f ~ ~  Act,- in', sub-section (1 1, in t h e  proviso 
11-B. ' . for the words " t w o  thousand rupees?, th-e 

words "three thousand rupees" sha l l  ke' 
substituted. 

' G - BHAVANI PRASAD, 
Secre tary  to Government; ' 

Legislative A f f a i r s  a Justice, 
Law ~gpartment,  
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This Act may Be called ,the 
Payment of Salaries and 

. and Pension and Removal of ~Csqua l i f  i ca t ions  
cwmence- (Third Amendment ) &cct 19 48 . 
m t .  , (2) It shall be depred to have come , 

in to .  force on the 20th FEY, 1998. 
. , 

2. In the Andhra ' Pr~Cesh Payment of . - 
+i?. 

-t of salaries and -Pension anE Removal of Dis- 
section u.qtl61if ications' Act-, 1 9 5 3  (&reinafter 

- -  referxed to as the  princi3a3; A c t )  , , in 
Act. n. of g=ct ion .  11, f o r  sub-sec-lion- (lA), the 
1954* ' following s h a l l  be substi-;uted* namely :- 

" (1A) ~ v e r y  . menb-er ref erred. : to in 
sub-section. (1) s h a l l  5e provided, at  ' 

or has ' option, -eiteer w i t h  railway . . j 
coupons enabling to tra7:el. in t h e  first 
c l a s s  upto a maximum :distance of 30,000 
Kms (Th ir ty  thousand Kilometers) i n  a 
y'ear; or with such lumpsum amount ' 

calculated- a t  the  prevciling - railway 
' fare at t h e  stage of 800 ~Llometers 
according -io - t h e  fare Zxed fox each ' 

. ' .  kilometer trav.elled, ?i;to + 30,000 Kms. - ' 
and such member or hi= or. her spouse 
s h a l l  be entitled to travel either 
singly or toge ther  ' with -spouse or w i t h  
any oth'er- person ' by. zny . railway : in 
India,: i. 

Provided t h a t  the, l ~ 5 s u m  amount sb 
calculated s h a l l  be paic to each such 
member in two equal ins+lrnents, one in 
the first half of t h e  y e x  and the.other 
'in the second half of the year, subject 
to such r u l e s  as may be made in this 
behalf. " 

G - BmVmI PRASAD, . ' 
secretary to Government, 

Legislative Affairs & Justice. 



, The following A c t  o f t h e  Andhra Pradesh 
Legislative Assembly received t h e  assent 
of t h e  Governor on t h e  19tF A p r i l ,  1999 
and the said asecnt ie' hereby first 
published on the 21st April, 1999 in t h e  
Andhra Pradesh Gazet te  for general 
in format ion: -  

~n A c t  f k h e r  to Arnkna the Andhta ~ r a d e s h  
Payment of ,. Salaries - and pension end 

. ~emowalof Disqualiffcations A c t ,  1953. 

Be i t -  enacted  by the Legislative , 

Assembly of the 'State of Andhra Pradesh 
in the F i f t i e t h  Year of the ~epublic of 
India a s  follows:- ,' 

1. (1) This A c t  may be ca l l ed  'the short 
Andhra Pradeeh P a p e n t  of Salaries and title and - , 

, .I' cmence- . 
' ,merit. -., ' 

Received the arsent of the G w c m  ~n ~ h c  1P4-I=. For srarcmcnt olinlrlcc~s ;rnJ 
rewm p l c u  see Ihc Andhra Pradcsh Gaeuc, Part IV-A, Extraordinary, dt. 31-3-1999 a I  
page 3. 



-endmerit 
of Sect ion 
11-A.  AEt  ?I 
of 1954. 

~ e n s i o h  and  emo oval of ~is~uklificatihns 
(Amendment) A c t ,  1999. 

( 2 1  It s h a l l  come i n t o  force on such 
date as the State Government may, by 
.notification, appo in t .  

2 .  In the Andhra Pradesh Paymec-c of 
Salaries and Pens ion and Removal of nis- 
. q u a l i f i c a t i o n s A c t ,  1953 i n S e c t i o n I 1 - A , -  - 

( i )  t h e  e x i s t i n g  Section 1 1 - A  s h a l l  
be numbered as Sub-section (1); 

(ii) after sub-section (1) a s  8 0  re- 
numbered, t h e  fo l l owing  sub-sectionshall .  
be added to sub-seetion (11, namely:- 

" ( 2 ) .  Subject to such conditions as 
may be determined by rules  made by the 
Government every former member of the  
L e g i s l a t i v e  Assembly and Leg i e ladve  
Council and the members of the ir  families 
shall be e n t i t l e d  to the m e d i c a l  faefli- 
ties specified in c l a u s e s  I b l ,  (e l  and 
[e) of sub-sect ion (I)." 

(iii) in the marginal  heading for 
the words "the Members of tha Lsgill~tive 
AssemblyU, the words 'the H e r e  of the 
Legislative ~ssemb'ly, the f-r m r s  
of the  Legislative Aamtmbly rad the  
~agislativeCouncil" s h a l l b e s u b n l $ t a t ~ .  

G. BHAVANI PRASAD, 
Secretary to Goverpment, 

Legislhtive.Affairs 4 Justice, 
Law , pepartment. , 



STAT- OP 0- ARD REASONS 

H i t h  a view t o  provide U a l  facil it ies to the former 
m r n  of the kg i s la t ive  Assembly and the %lslative 
Cwncil and to the d r s  oE their t s l i e s  Government have 
dedded to extend, - 

[ i l  free accomdation a d  medid treatment fn any 
Hospital mhtained by the State Gwerament; 

( i i l  r ehbursmt  oE the d n r g e s  incurd tawards 
hospiulisation in any Gow-t Hacapital or in the Nizaas 
Institute of  meal Scien-s , ByderabaWSri Venkatesva- 
TnstStute of Medical S C I M C ~ S ~  Tjnrpathi Yhere such hoepita- 
lination is advised; and 

( i i i l  providing a r k i f i d  Liahw,- bearing aids a d  the 
like a t  the corrt of the S t a t e  G o w t  subject to euch 
rules a s m e  by the Wer-t in thfs M. 

. . - 

Po glve effect to the declaim, ' G o v e m m m ~  have 
d d d d  to amend section l l A  of the A d b a a  Radesb hywnt 
of W i e s  aad Pension and RemWal of Dbqualifications 
M e  1953 d t s b l y .  

?be l 9 i U  ~ k a  to g i ~ 8  e f f e a  to the above decision. 

' m. m a m ~  BAPrW, 
Chief Minister. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS E tc. 

The following A c t  of the Andhra Pradesh 
L e g i s l a t i v e  Assembly rece ived the  assent 
of t he  Governor on t h e  14th October, 2000 
and the s a i d  a s s e n t  is hereby first 
published on t h e  16th October, 2000 in 
t h e  Andhra Prad,esh G a z e t t e  f o r  general  
lhf  orma tion : - 

ACT NO 34' OF 2000 

AN ACT FQRX'KER TO AHEND TEE ANDBRA 
PRAOESB PAYMEW OF S A U R I E S  AHD 
P ~ S I O N  rn R ~ O V A L  OF DISQUALIFICA- 
TIONS ACT, 1953. 



Be it enacted by the Legislatiye 
Assembly of- t h e  State of Andhra Pradesh  
in the Fifty-first Year of the ~epublic 
of India as follows:- 

Short title 1. (1) This A c t  may be called the 
and commence- Andhra pradesh Payment of Salaries and 
m n t .  Pension and Removal of Disqualifications 

(Amendmeat) Act ,  2000 .  

( 2 )  It shall come into force on such 
date as the State Government may, by 
n o t i f i c a t i o n ,  appoint. 

m w a n t ' o f  2. In the Andhra , Pradesh  Payment of 
section 3 -  Salaries and Pension and Removal of Dis- 

qua l i f  i e a t i o n s  A c t ,  19 53 ( hereinafter 
referred to as t h e  principal A c t ) ,  .in 
section 3 , -  . 

- i fo r  sub-section 1 1 ) ,  the 
£01-lowing s h a l l  be substituted, namely ,- 

(1) L i I There shall be paid ;o .the 
Chief Minister, every month, a 6alary of 
rupees five thousand two hundred and 
f i f t y ,  a special allowance 0.f rupees 
t h i e e  thousand two hundred and f i f t y .  a 
sumptuary allowance of rupees three 
thousand and a conveyance --allowance of 
rupees ten thousand in case a bul let  
proof motor car is .used or rupees seven 
thousand in case any other motor cay is 
used : 

Provided that if the Chief Minister 
desires that the propulsion charges 
incurred in respect of t h e  motor car, 
used by hxm be borne by. t h e  S t a t e  
Government -in -l ie;  of i h e  conveyance 
allowance payable to him, suck pzopul- 
s i a n  charges s h a l l  be borne. by , t h e  
State Government. 





proof motor car is used or rupees seven 
thousand in case any other m o t o r  car is 
used. 

. ( i i l .  in c l a u s e  Ib), after the third 
proviso, the following s h a l l  be added 
namely, - 

Provided also that where such Chief 
whip' or  any Whip in the Assembly, 
resides' in any hired accommodation 
provided by the State Government or in , i 
any b u i l d i n g  of h i s  choice n o t  provided 
by t h e  S t a t e  Government or in his 'bwn , 

building, he shall be paid a camp office 
allowance of rupees five thousand -per 
men sum. " . 

'Amendmnt of 4 .. 1-n s e c t i o n  4 ' of t h e  P r i n c i p a l .  
section 4 - A c t ,  - 

( i l  for sub-section (11, the 
following s h a l l  - be. substituted, 
namely,- - .  

( 1  1 There shall be paid to the 
Speaker and t h e  Deputy Speaker, every 
month, a salqry of rupees f - ive  t h o u s a n d ,  
a s p e c i a l  'allowance of rupees th ree  
thousand t m c '  hundred and f i f t y ,  a 
sumptuary allowance of rupees  three 
thousand ar.d a conveyance ailoh-ance of 
rupees ten thousand +n case a. b u l l e t  
proof m o t o r  'car is used cr rupees seven 
rhcusand in case any other motor car is 
u s e d .  

I i i l  in sub-seetion ( 2 1 ,  after the 
t h i r d  proviso the following proviso 
shall be added, ,namely,- 

Provided also that where such  
Speaker or Deputy Speaker resides in any . 
h i r e d  accommodation provided by t h e  
S t a t e  Government or in any building of 



-h is  choice not proi i ided by thi-"~ta'ie 
kovernment or in his own b u i l d i n g ,  he 
'shall be paid a camp office allowance of 
rupees five thousand per mensum.". 

5 .  In section 11 of t h e  Principal m-t of 
A c t ,  in sub-section (11,- H o a  11. 

( i ) for clause [ c )  , t h e  fo l lowing  
,. shall be substituted, - namely ,- 

c a c o n s t i t u e n c y  allowance of 
rupees ' f i v e  thousand and a conveyance 
allowance of rupees f i v e  thousand per 
mensum. 

(ii) in clause(&),  for t h e  words, 
'One - .thousand rupees  :' the. words, . 'One 
thousand and, five hundred rupees; shall 
be subs t i tued .  

(iiilIn ~ l a u s e ( 3 ) ~  in sub-clause(i1, 
for the words, 'rupqes seven thousand; 
t h e  - words, ' e ight  thousand rupees ', s h a l l  
be substituted.". 

6. In seetion 1 1 A  of the Principal .-at of 
Act, in sub-section(l1,- section 11A. 

ti) in clause(a1 for the words, 
' rupees five hundred per mensum ; t h e  
words, ' r.upees one thousand per mensum; 
s h a l l  be substituted. 

(ii) in elause(iii) of the proviso,  
for t h e  words, 'rupees- forty thousand: 
the words, 'rupees seventy  five thousand j 
s h d l  be substituted.". 

G.  BHAVAHI PRASAD. 
Secretary to Government, 

Legislative Affairs  & Juetice, 
, Law Department. 



Jneer the  I ) I : G V ~ B O - ~  1.0 SUL-section I21 nf section -3 and 
provisos  1-5 s~ztion !-:,!: ! (k  of t h ~  ? Y ? ~ ~ x A  Pradesh Payment 
of  Salarir-z ,:nd Fenc. i r - :  -.~r-! Zen o;ldl of Oisqaali F i c a t i o n s  Act ,  
1953, c!ie chlef  Mi:,] - - C-:. 3er ,.:cp .:hi of Minister if any, other 
M i n i r , t c i s ,  Deputy Kiri*.:.~?:; ar1.3 rhe Chief  r;hip and Whip of * 
the  1.egislatit-e A S S .  -;sly. l ~ ~ p ~ c t i v e l y  are  entitled for 
payment o f m ' a  rnaxirr.:~,; sl,~u?:. f Fapees f i f t e e n  thousand.per 
m=ns;:m towards rent- d,:-rr_ ':lrr,d a c c d a t l o n  is provided to , 
t h e s  by the  S t a t e  r;r,:fcrl:T~::lr. or wtlerr they do not  use the 
rosidcncc provjdr.0 by tbc  F t a t e  avcrumerlt but desire to 
reside in any buileirg r,T; ~ . I F L L  choice or #her& tltey. reside 
in tht:i :' own buildinq. 1,i havise ,  the Speaker and Deputy 
SpPa k c r  >f the L e g i  sl .I  : ivc Arisernbly are entit led for payment 
of wx:aum amount r.+ rune?.; Len thousand pei-mensum tovards 
rent  dcc 3rdinq to provl :-as ;.ndt:r sub-section 12 1 of section 
4 of r : ~  A c t ,  WSere thty reside .in the hired a c e o m a t i o n  
yla*,idcr: by the  stat^! t :averm~*nt,  or in any building of 
tltelr rk3iee or in their ohm b~ilding. 

Gm?;.,rrnment have decided tr pay an amunt: of rupces five 
thourmd towards camp off act: aLlouane8 i n  addit ion to the 
ileuse L c ~ t  Allowance as . ; ~ c c ~ F + e d  i n  section 3,'  3 - R  and 4 to 
such of the Minis ter~ / f i r :~ury  CUniaters/Chtef Whiphihip/ 
S ~ ~ r k c r i 3 e p u t y  Speaker o! the ttQirlutive Aarembly vflo 
resides in any hired  a c c w a t i o n  provided by the SUta  
t&wrnacnt or in any b l i ld ing  of his 'ehoice  not provid6d by 
t h e  rivr.rment or in b r  ovn bui ldlrrg. 

if is n w  p r o p a d  to enhanee the -fating lMt of 
Its. 4P.t DO/- to Rs. 7 5 1 0 0 D / -  to the members of the hgimla- 
f Ave nshambly and their Inmi l ieo &a was done in the came of 
the & v r . r m e ~ t  O f f i c e r .  and ex-Ugialator8, i n  1eap.e of . 
reimbursement for medical trentnmt under proviso to cl4~8e . 
t i f i l  of section 11-A(11.  

To g i w  effect to the abme decirionrl stctiona 3. >A, - 
4 a d  1 1 - l t l )  of the hndhra Pradash P a p n t  o f  S a l u i t s  &d 

' 

Pension and Remvmlr of DlsqueLiLicatians A c t ,  1953 h.*c 
k e n  suitably m n d m d .  

 his sill neakr to  g i v e  effect t o  t~ m c  dkia ion .  

MRA CHllNDRABABU NAIDU, 
. Chief  nflriater. 



i<t i l  C I I : I L ! C C ~  ;>\ ;;lL 1 - ~ $ i < ; ; , i ] i ' <  , ',<:;;;::?,i?j\, ~ j j ' i ] ~ ~  s(;;iL 
o I i I t :  i :  : I ,  , ;  ! ; ?c  ] < c . l ) ~ l i ~ ; i ~  o r  
[. ' i .  . ;c: <I %I> ;<>!I<'-/.>,- 



Acco~.d;ug ro clause'(f) of sub-section (1) of s e c t i ~ n  1 1  
o f ~ h e  Andl~ra PradesI~ Paylucnt ofSAaries and Pellsion arid 
Xcmoval of disqualifications Act, 1953, evcry mcml;e~. of 
thc Andl~ra Pradcsl~ Legislative Assembly, wllo docs 1101 
liold any ofrllc oficcs refcrred in Sections 3 to S and (Sec- 
tions 12-A and 12-B) shall be enlitled to Clcrical Allo\\~- 
ancc of R s .  7,000/- (Rupecs hvo rhousand only) pcr mensum 
and according t o  clause (a) of scction 1 1 A or h e  said Act, 

r 
ellcrq' mcmbcr of the Andhra Pradcsh Legislative Asscrnbly 
W!IO does sml llola nny of the offices referrcd i i i  ~ection 3 lo 
5 and sections 12-A aitd 12-B, and llle ivielnbers oPl~is fain- 

> ily shall be cntillcd to a tnedical allowance of rupces one 
ti lousand per nlensum in lieu o f  supply of medicines free of 
charge from Sta~c Government hospital or dispensary. 

In view of the orde~s issucd by thc Government in 
G.D.hls.Nn 207, G.A. (SR) depariment, Dt. 1-5-200 I ., ev- 
erl, mcrnbcr or the Lcgisla~ive Assembly i s  cntitlcd to have 
a Personal Assistant on dcputaioit [ram the Govcn~n~enr  De- 
parlments up lo Upper Division Clcck cadre wllose cxpen- 
diture iowards salaries and lisrd [rave Iling allowances shall 
be charged to thc establishnlent irom ~vliere he has becn 
drafted. Therefore the q i~es t io~ l  of paymcnt of  an anlounr of 
Rs. 2,000/- (Rupces iivo illousand only) Ion,;lrds clcrical al- 
lowance pcr mcnsum may not arise. Hencc, claus: (I) of 
sub-sectiou (i) or section I1 o f  the said Act has been pro-. 
posed to bc omitted and dccidcd to cnhancc thc existing 
Mcdical alloivanoc of Rs. 1000/- pcr rnonlh to Rs. 3,0901- 

r. per rnon~h by anie~ldiilg clause (3) of section 11-A of tlic 
said Act. 

'This Ilill secks 10 give cf f tc l  10 tllc abcvc decision. 

NATU CHANDRABABU N.%IDU, 
Chief ibfi~i,r!et: 

ANDHR-4 PRADESH ACTS. OKUIN.4NCES AND 



[1]

ACT NO. 20 OF 2005

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND PENSION
AND REMOVAL OF DISQUALIFICATIONS ACT, 1953.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-sixth Year of the Republic of
India as follows:-

A. 242

The following Act of the Andhra Pradesh
Legislative Assembly received the assent of the
Governor on the  24th October, 2005 and the said assent
is hereby first published on the 25th October, 2005 in
the Andhra Pradesh Gazette for general information.

Registered No. HSE/49                              [Price : Rs. 0-30 Paise.
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THE ANDHRA PRADESH GAZETTE

PART IV-B   EXTRAORDINARY

PUBLISHED BY AUTHORITY

ANDHRA PRADESH  ACTS, ORDINANCES AND
REGULATIONS Etc.

No. 41]     HYDERABAD, TUESDAY, OCTOBER 25, 2005.
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1. (1) This Act may be called the Andhra Pradesh
Payment of Salaries and Pension and Removal of
Disqualifications (Second Amendment) Act, 2005.

   (2) It shall be deemed to have come into force on
the 24th August, 2005.

2. In the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications Act, 1953 in the
Schedule, after entry 2, the following new entry shall be
inserted namely:-

“2-A.  The office of member of the National Disaster
Management Authority constituted by the Government of
India in Ministry of Home Affairs in their notification
No. 1/15/2002-DM (I)/NDMA. III (A), dated the 30th May,
2005.”.

3. The Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications (Amendment)
Ordinance, 2005 is hereby repealed.

Short
title and
commen-
cement.

Amend-
ment of
Schedule,
Act II of
1954.

Repeal
of
Ordinance
19 of
2005.

T. MADAN MOHAN REDDY,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING
AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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ACT  No. 14  OF  2010.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND
PENSION AND REMOVAL OF DISQUALIFI-
CATIONS   ACT, 1953.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty first Year of the Republic of
India as follows :-

The following Act of the Andhra Pradesh Legislature
received the assent of the Governor on the  17 th December,
2010 and the said assent is hereby first published on the
17th December, 2010 in the Andhra Pradesh Gazette for
general information:-

Registered No. HSE/49                              [Price : Rs. 0-30 Paise.
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THE ANDHRA PRADESH GAZETTE

PART IV-B  EXTRAORDINARY

PUBLISHED BY AUTHORITY

ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

No. 26]    HYDERABAD,  FRIDAY,  DECEMBER  17, 2010.
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1. (1) This Act may be called the Andhra Pradesh
Payment of Salaries and Pension and Removal of
Disqualifications (Amendment) Act, 2010.

(2) It shall be deemed to have come into force on
the 7th December, 2010.

2. In the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications  Act, 1953,
in the Schedule, in entry 2A, for the words “The office of
member”,  the words “The office of the Vice-
Chairperson/ Member’ shall be substituted.

Short
title
and
commence-
ment.

Amend-
ment of
Schedule
Act II of
1954.

A. SHAKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.
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[1]

ACT  No. 10 OF 2011.

AN ACT  FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND
PENSION AND REMOVAL OF DISQUALIFI-
CATIONS ACT, 1953.

Be  it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-second year of the Republic of India
as follows:-

1. (1) This Act may be called the Andhra Pradesh
Payment of Salaries and Pension and Removal of
Disqualifications (Amendment) Act, 2011.

Short title
 and
commen-
cement.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on  the  18th   April,
2011 and the said assent is hereby first published on the
18th   April, 2011 in the Andhra Pradesh Gazette for general
information.

Registered No. HSE/49                              [Price : Rs. 0-30 Paise.

     B…{«§æþ{ç³§óþÔŒý Æ>fç³{™èþÐèþ$$B…{«§æþ{ç³§óþÔŒý Æ>fç³{™èþÐèþ$$B…{«§æþ{ç³§óþÔŒý Æ>fç³{™èþÐèþ$$B…{«§æþ{ç³§óþÔŒý Æ>fç³{™èþÐèþ$$B…{«§æþ{ç³§óþÔŒý Æ>fç³{™èþÐèþ$$
THE ANDHRA PRADESH GAZETTE

PART IV-B  EXTRAORDINARY

PUBLISHED BY AUTHORITY

ANDHRA PRADESH ACTS, ORDINANCES AND
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No. 10]    HYDERABAD,  MONDAY,  APRIL  18, 2011.
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   (2) It shall be deemed to have come into force on
and from the first January, 2011.

2.  In the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications Act, 1953 (herein
after referred to as the Principal  Act,) in section 11,-

   (i) in sub-section (1), for clauses (a) and (b) the
following shall be substituted, namely:-

     “(a) a salary of Rs. 12,000/- (Rupees Twelve
thousand only) per mensum;”

       (b) a constituency allowance of Rs. 83,000/-
(Rupees Eighty Three thousand only) per mensum; and

   (ii) in sub-section (1 A),-

  (a) for the expression “of 30,000 Kms. (Thirty
thousand Kilometers)” the expression “of 70,000 Kms.
(Seventy thousand Kilometers)” shall be substituted.

  (b) for the expression “up to 30,000 Kms.” the
expression “up to 70,000 Kms.” shall be substituted.

3. In section 11-D of the Principal Act, in sub-section
(1) for the paragraph after clause (iii) the following shall be,
substituted, namely;-

    “A pension of  fifteen thousand rupees per
mensum for the first term or a part of it and a pension of
one thousand rupees per mensum for each year of his

Amend-
ment of
Section11.
Act II of
1954.

Amend-
ment of
Section
11-D.
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service in subsequent term as such member, so however,
that in no case the pension payable to such person shall
exceed twenty five thousand rupees per mensum.”

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD
2011.
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ACT  No. 8   OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
PAYMENT OF SALARIES AND PENSION AND REMOVAL
OF DISQUALIFICATIONS ACT, 1953.

Be it enacted by the Legislature   of  the State of Andhra
Pradesh in the Sixty third Year of the Republic of India as
follows:–

The following  Act of the Andhra Pradesh
Legislature,  received  the assent of the Governor on  the
17th  April, 2012 and the said assent is hereby first published
on the 20th April, 2012 in the Andhra Pradesh Gazette for
general information:-

Registered No. HSE/49                                 [Price : `  0-30 Paise.
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PUBLISHED BY AUTHORITY

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

No. 8]     HYDERABAD,    APRIL,  FRIDAY  20,  2012.



1. (1) This Act may be called the Andhra Pradesh
Payment of Salaries and  Pension and Removal of
Disqualifications  ( Amendment) Act, 2012.

 (2)   It shall be deemed to have come into force with
effect on and from the 13th July, 2011.

2. In the  Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualification  Act, 1953, in
Section11-B, in sub-section (1), for the existing proviso, the
following proviso shall be substituted, namely:-

“Provided that where any such Member does not use
the accommodation provided by the  State Government
under this sub-section, such member shall be paid an
accommodation allowance at the rate of Rs. 25,000/-
(Rupees Twenty Five thousand), per mensum”.

Short title
and com-
mence-
ment.

Amend-
ment  of
Section
11-B,
Act II of
1954.

                     A. SHANKAR NARAYANA,
                      Secretary to Government,

                                  Legislative Affairs & Justice,
                       Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS,
HYDERABAD,

2012.
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